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GOVEBXMENT OF lNDL!. 

LEGISLA.TIVl] DEPARTMENT. 

PROCEEDINGS OF THE COUNCIL OF T3:E GOVERNOR GENERAL OJ' INDIA 
"'ASSEMBLED FOR THE PURPOS:E OF MAKING L&WS AND REGULATIONS' 
UNDER THE PROVISIONS OJ' THE INDIAN COUNCILS kers, 1881 tD 19ae 

(24 & 25 Viet., c. 87. 65 .,tit 68 Viot., c. 14, AND 9 Edw. vn. Co 4). 

The Council Dlet at the Council Cham her at Viceregal Lodge, Si:nla, on 

Wednesday, the 8th September, 1915. 

PRESENT: 

His Excelloncv B!.B.ON HARDINGE OF PENSHURST, PC., G.O.B., G.C.M.G., G.o.v.o.; 
• • 

G.M.S.I., G.B.I.E., 1.8.0., Viceroy and Governor G l .~ presiding, 

and 44 Members, of whom, 37 were Additional Members. 

OATH OF OFFICE. 

The following Additional Members nude the prescribed oa.th or affirmation 
of alJegiance to the Crown :-

The Hon'ble Khan Baha.dur Mia.n Muhammad Shaft. 

" " 
Mr. Alfred Hamilton Grant, C.S.I., e.I.E. 

" " 
Mr. Thoma.3 Willia,m Birkett. 

" " 
1Ir. Francis Hugh Stewart, e.I.E. 

" " 
Mr. Godfrey Butler Hunter Fell, e.I.E. 

" " 
Mr. Charles Holmes Harrison. 

" " 
1Ir. Evan Ebenezer Biss. 

STATEllENTS LAID ON 'raE TABI·E. 

The Bon'ble Sir P.eginald Craddock. :_CC My Lordt I beg to lay 
on the table a statement-showing the number of Colonials employed in Gov-
ernment sen'ice in British India, which was promised in reply to a question 
Bsked by the Hon'ble Yr. Surendra Nath Banerjee at the meeting of the 
Legislative Council held on the 8th September, 1914. JJ 

• Viclt Appendix .A. 
UiLD 



2 QUESTIONS AND ANSWERS. 

[Sir Ha1'court .ButZe,.; Mr. Snrmzdra Jt7C1tll . [8TH SEPTEMBER) Hila.] 
~  ; Sir Regillald Orc:ddock.] 

The Hon·ble Sir Harcourt Butler:-":My Lord, I ~ to lay on 
the table a summan·· ~ O  the steps taken during the last two years in 
the l'arions Indian· pro,inces ~  promote free ~l~ :  ~  among ~  
poorer classes in general, and ~  10 ~ l  ,!luoh was ~ l
ed in reply to a question asked by tlle lion hIe lbr ~ ~  at the meetlng of 
the Legislatif'e Council, held on th'J 12th January, 1911.l. 

QUESTIONS AND A.NSWERS. 

The Hon'ble Mr. Surendra, N ath Ba.nerjee asked :-
1. " Will the Governm.ent he pleased to state wht.·t11er it is Dr fnct :-
(I) that a prisoner named :Kogendra Chandra Chandra is now confined 

in the Multan Central Jail; 

(2) that his admission wf'ight was 123 lbs., that when llc came to the 
:Multan Jail his 'Weight 'Was : .~ and that bis weight now 
'faries from 90 to 100 Ib!\.j 

(3) that he was first given Bllrk},; pounding, then made to work with tIle 
,,"ell ~  and that recently be was ~  three months' bar-
fetters, and u-ith the fetters·on W3S made to IT"ork as before with 
the weU gang; 

(4:) that Ie threw himself into a well and was rut into a solitary cell 
and given a daily ~  of grinding 12 seers of grain; 

(5) that ":then this 'Work was gif'en to him he was in the oonvaIP8Cent 
gang, and that no prisoner in a l~  gang is ordinarily 
given IT"ork of this description i 

(6) that since then he h!lS heen sll!iering from acute pain in the chest 
and was awarded twenty.five stripes for not doing his full task. J, 

The Hon'ble Sir Reginald Craddock replied :-

" 1. It is a fact that a prisoner N ogendra Chandm Chandra is now confined 
in the lIultan Central Jail. He is ~  sentences of seven years under 
section 121A, Indian Penal Code, and of three months' rigorous improonmcnt 
under section £2 of the Prisons Act (lSJ4). 

2. On llis first admission to jail iu October, 1910, hi'J weight was recorded 
as III pounds. On admis:,;on tn the !llult..'in Central Jail on the 2Stb July. 
1914, his weight was 10i pounds. Since then it La." varied from us to 10d. 
pounGs. 
. 3. As a task he ~ at fil'3t giTen urkhi, pounliog and was lubseq uently 
put to wo.k with the well gang. f .. ecen:ly he wai aw:uded Bix months' bar-
fetters, taut was not m:.de to work 0:1 th.! w.!U ,t"hile "i.-a.nn; them. I n £let. the 
fetters were rem'lvei from t1;e priiULldf mJrtly after tilp.ir ~  w 
enable him to rejoin the well gang. 
4. It is not the case that be threw himsi!lf into a well. He was relegated 

to separate (not 8olitary) confinement in pursuance of a punishment of six 
montbb' leparate confinement pased upon him in October, 1914, the period of 
which had ~ expired. He was at the same time given a task of grinding 
tFelve seers or grain. 

5. He has been in the conva.lescent gang since J uly, 1914.. Be wall medi-
cally examined and certified fit for the above mentioned task when it was givm 
him. So.ch a task is commonly given to pruoners in the convalescent gang. 
6. On the 12th Apnl, 1915. he was awarded 15 IItripe. after baving been 

medically emmined and certified &8 fit to reocive them. Bathen made DO 
COJft1plaint of suttering from acute pain in the chest. Thia puniehment Wat 
awarded, not for failing to tum out the fua quantity of work, but for persist,. 
ent refusals to do a1l1 work at all. ., 



QUESTIONS AND ANSWERS. 

[8TH SEPTEllBER, 1915.] [Mr. Surendra :Nalll- l ~  Sir llegilla1cl 
Cl'ad£l'J{:k; 1io'£ Sit" :Nalh Ra!J Bahadul'; 
Sir William OLark; J11r. Huda.) 

The Hon'ble Mr. Surendra Hath Banerjee asked:-

2. " (11) Do the Government propose to consider the propriety of constitut-~: ~ l 

ing fln Advisory B)arJ of a judidal character to deal with ~ll l .  for : ~ ~ 

exemption fl'o;n internment under the Defenoe of India Act, 1913? ~~ . &0 

(b) Is it the ('.fiSc that Mr. Asquith has announced that an Advisory Board ~  
or & judioial charadel' is to be constituted to deal with applicatio::13 even by ::~ 
aliens for exemption from internment under the English Defence of the Realm : :: ~ 
Act ? ,. India.A.A 

The Hon'ble Sir Reginald Craddock replied :-
.. (0) The answer is in the negative. 

(b) It is understood that an Ad risory Committee of a judicial character 
lias been constituted in En!!land to deal with l ~ hy aliens for exemp-
tion from internment. For further information as to the \ ~  Commit-
tee, the Hon'ble l1ember ~ referred to the official l'eport of Mr: Asquith's 
speech in the Rouse of Commons on the 13th May 1915." ., 

The Hon'ble Rai Sita Hath Ray Bahadur asked :-
3. "(a) Has the attention of Government been drawn to a ~  report x.o::t::--

of certain observations, re;--arding the advance of loans to prpmote industries Cote ~ 
in the United Provinces and in Bengal, stated to have been made by the Hon'ble ~.. ~ 
:Member for Commerce and Industry in the course of an int.erview lfitb the ...... .., 
members of the ~  India Chamber of Commerce at Madras on the 9th 
August last ? 

(b) Is it a fact that such loans were advanced in the United Provinces 
and in Bengal ~ . 

(c) If the answer to (b) is in the affirmative, will Government be pleased 
to state tIle respecti fa amounts of such lo.-ms in the U ~ Provinces and I 
Bengal, and the parties to whom the same were advanced?" 

The Hon'ble Sir VlilEam ClS4k replied :-

" I pre!!lume the Hon'b!e Mern ber ~  to an inaccurate report of my meet· 
ing with the SoutherD Ind.ia Chamber of Commerce which appeared in the press. 
I made no mention of l~  loans having been given in Bengal for the promo-
tion of industries. As regard.1\ the United Provinces, the advances I had in 
mind were those to  which I referred in my speech on the Rrsolution rum-ed by 
the Hon'ble Member on the 17th March last 011 the subject of the Indian 
Sugar industry:' 

The Hon'ble Mr. Huds, asked:-
4. " Will the Government be pleased to state the number-

(a) of alien enemy subjects (A.ustria.ns, Germans and Tlll'ks) 
India since the commencement of the war in Europe, and 

_1IIaber 
"te d·or .... In rne m eatIaI7 

:~ :  

(b) of stich enemy s'G.bjects in ~ that are still ~ giTing 
provinces where they reside and the avocations they are following ?" 

The Hon'ble Sir Reginald Craddock replied :-

the 

" As regards Austrians and Germans, the Hon'ble Member is referred to 
the Communique issued by the Government of India on the 13th August, of 
vhioh. ·COP1 is laid on the table. • 

Turkish subjects, may be broadly classified into European Turks and 
.Asiatic Turks. Tile former have been reIUt.riated. Of ttle latter (inCluding 

• rid!! .\ppeIlUU n. 

1a IIuUa. 



Q UF.STIONS AND .~ ER . 

[]fr. HlldtJ; Sir Harcoll1'l Butler; Mall.tJrnilJ [8TH SEPTElIBER, 1915.] 
Batwiit Bill/ICC; Sit' Ileg;IlCllcl Craddock.] 

ihe crew of a Turkish steamer, of whom some mny ~ l  be Enropf'ans) 97 
lla\'e heen interned. rrhere are many Asiat.ic 'l'urkish Bubiects, for the most 
l13rt in Bombay and nengal. ",110':'6 sympathies l\'ith Turkf'Y nre.alight, and who 
haYe been left at liberty. They number npproxiwntely 1,100. 

The Go\ernment of India do not cOllsiuer it necessary to call for det!iled 
infmmation as to the 8vo{,..'ltion:; of ~  who ha\'e Dot been interned." 

The Hon'ble Mr. Huds, ~  :-

Chrlst.:1UI 5. "(a) Is it n fact. th:.t. Germans nre ~ l  . ~ on Christian Mission-
:~ O~~. aI', and educ1Hional in!'titntiOJ1S in India? If lhp. nuswel' is in the affirmative, 
~ ~l~: wi:l : ~  G ~  bo l ~~  to state the number of such institutions anel 
( ~ ~ til:: i,laces where tbey 3re 10{,3te-l ? 

~~ ~~ (b) If ~l  answer be in the ncgr..ti;-e, will the Go'·ornment he pleased to 
: ~~ sbte the arr.lllgemeuts, if any. :l.~ h.lve beta nude for the continlUtion of 

these institutions? 

(0) Is it a fact that snch German institutions h!lvC received granb or 
pecuniary assistance from the Gorernment after tho commencement of the 
war? If the anS\'fer be in the affirmatit'eJ will Government be pleased to st'lte 
tile amount of money paid, fromtiwc to time, to these institutions and tIte names 
of tte recipients ? 

The Hon'ble Sir Harcourt Butler replied :-

" It is a fact that pcrm..am ~  their Missionary and educational 
i.n5titutions in India after the outbreak of the war. The Hon'ble Member is 
referred to the Communique issued by the Home Department on the 13th 
August, 1915, for a ~  of the policy which the GOl"ernment of India 
.~  pursued towards Germans and Austrians in India. In pursuance of the 
recent decision to repatriate German and Austrian men of non-military Brooe, it bas 
become necessary to make other arrangements regarding the educational insti· 
tutions at present ~  by these Missions. Since therefore the whole qUC8tion 
is at pre5ent in a transiiion ~l  the Go'\"ernment of Inilia do not consider that 
it would serY'c any useful purpose to c.ollcet detailed information l ~  ~ 

nillllber of. the insdtutions, the places where they R!"e located, or the names of 
the. recipients of the grants; nor are they in & position to make any statement 
regarding the l"arious l: : ~  which are being or may be made by Local 
GoTernments for the safeguardjng of educational interests. 

The amount of ~ grants ordinarily aHottcd from public funds to edu-
cational institutions ~  by Geremn and Austrian Missbns is Rs. 1,99,Sl!J 
per annum. Should the Hon'hle llcmLcr desire it, a list of the IIissions and 
instituHons which hate been in reccil)t of ~  be shown to him. " 

The HOB'ble ltah&raja, Ba.na,jit Sinha. asked :-

... ___ 6. " Is it a fact that, before the creatioo of the Chief Commissionership of 
=='::i. ~ the people of dlis city had the ~  of electing a member for the 8-t.-Local Council? H JO, will the G o'\"crnment be pleased to consider the desir-

ability of giring to the people of the Delhi Pronnce the pritilege of electing a 
represcnta!h-e on the Imperial Coundl ? " 

The Hon"le Sir B.egina,ld Craddock replied :-

" Prior to the constitution of the Delhi Province the Delhi 1I1lDieipality 
l~ no member of its own to the LegialaU,e Conncil of the Punjab, bUt 
.bared in the priTilegea of election enjoyed bl other lIuDioipalme. ill that 
Province. As regards the poesibility of creating a fresh electorate in ibe Delhi 
ProviDce, I would refer the Hon'ble :Hember to the ADlW'er given by me on the 
25th FebraarJ, 1913t to I IODlOwhat similar qu8ltion ukea bl the lIon'ble 
Hah.raja Sir l1anindra Chaudra Nandi of Kuim Bazar." 



QUESTIONS AND ANSWERS. 5 

[BTn SEPTEMBER, 1915.] [ Maharaja llanojit Sinha; Sir Rrgina-Zd 
Craddock. ] 

The Hon'ble Maharaja Ranajit Sinha asked:-

7. "Is it a fact that two or more Sub-Inspectors are usually posted at every tJUlJsatfon 

Police station? If so, do the Government propose to issue instructions to all ~ ~~  
Local Governments and Administrations to arrange that the sel'Yices of the senior ~T :  
Sub-Inspector of each Thana ma.y be solely utilised for investigating pur- : : ~  
~  ~~ 

The Hon'ble Sir Reginald Craddock replied :-

" The recommendations of the Police Commission were in favour of plac-
ing all police-stations in charge of Sub· Inspectors, and of aiming at entrusting 
inyestigntions to Sub-Inspectors only. In their Resolution of ~ 21st :a1arch, 
1905, dealing with tlle report of the Commission,' the Government of India 
endorsed tbis policy, and it is believed tbat all provinces have since been 
working towards it. 'file statistics do not support the statement that two Sub· 
Inspector8 are generally posted at every police-station, and the policy must be 
aO' ected so largely by local conditions that the Government of India rio not 
consider that rigid instruotions of the description suggested would be ex-
pedient." 

The Ron'ble Maharaja Ranajit Sinha asked:-

8. U Will the Government be pleased to state if the officers required for the BecI1'1IttIIIeR& 
Pro-vincial Executi-vc and Subordinate Services for Delhi Province are solely : ~  
recruited from Delhi? If not, do the Government propose to issue orders that ~~ 
the officers rcquired for similar services, both in the Punjab and United Pro-=-
vinces, may also be recruited from Delhi? IJ 

The Hon 'ble Sir Reginald CracJdock replied :- . 

" OffiCt"rs of the Permanent and Subordinate Executive Services for ~ l
ment in Delhi are recruited from the Punja.b. In recognition of the claims 
of inhabitants of Delhi an arrangement has been come ~ with the Punjab by 
which the Chief Commissioner ~  certain nominations annually to the list 
of candidates. The matter is one which does not seem to affect the United 
Provinces." 

The Hon'ble Maharaja Ranajit Sinha asked:-

9. " Will Government. be pleased to state how many of the vacancies caused ruBBg ap 
by the deputation to the Military Department of officers of the Indian Medical :.~~ 
Service holding appointments as Civil Surgeons have beenfilled by the promo-~~ 
tion of Civil .Assistant Surgeons?" . ::. ~ 

a1stam Sur-
geou. 

The Bon'ble Sir Reginald Craddock replied :-

Ie Since the outbreak of hostilities, 84 Oi vi! Assistant Surgeons have been 
temporarily promoted to Bct as Civil Surgeons in vacancies caused by the 
reversion of Indian Medical Remce officers to military duty. This total does 
not inolude those Civil As.",istant Surgeons who have been appointed to act as 
Ciril Surgeons in place of Military Assistant Surgeons Bimilarly reverted." 

The Hon'ble Maharaja Ranajit Sinha asked :-
10. "Will the Government be pleased to state if they propose to take any ~ 

action in the mat.ter of religious and charitable endowmems regarding l ~ .. ~ 
a Conference was held at Delhi under the presidency of the Hon'ble Sir Reginald ..... 
Craddock ?" 

The Bon'ble Sir ~~  ~  replied :-

" The Hon'ble Member is ~  to the Communique issued by the 
Government pf India on the 23rd January 1915, a ·copy of which is laid on the 
table. The position remains· as then explained. II 

117LD 
• Yt;, AppeDdU C. 



QUESTIONS AND ANS\YERS. 

[Maharaja BatlO;it Si.ha ; Sir Reginald O,'aadock; [&.t'H SEP'l'EHBBR, 1915.1 
Mr. Gilla".] 

The Hon'ble Maharaja R&ua,jit Sinha askod :-

~~ : :: ~ 11. (I'Vill the Government be plec'lsed to state if tlle opinions of the Local 
tee.Ao," Governments have been reoei\'ed regarding the proposed ameodment of the 

Court-fees .Aot aooording to the ~ .  givt'n by the HOIl'ble Sir Reginald 
Craddock l~  year, when the Resolution on tue subje£>t was moved on 2nd 
March, J.Dl.J: ?" 

The Hon'ble Sir Reginald Craddock replied :-

" Owing to the outbreak of war and the claims of more ~  l ~  

business, it bas not yet bren found ~ l  to lU:Lke the cornprdlensivc refor-
ence to Loc.."l Governmpnto on the !'-uhjeot of tue amendment of the Court-lees 
Act which is under contemplation." 

The Hon'ble l\I&har&ja Ranajit Sinha, asked:-

o:=.:!. or 12. "With reference to the statement made by the Hon'ble Sir Reginald 
l~ Craddock in accepting my Resolution reg-ardi:lg refund of court-fees in tZwptlrie 

cases which was moved &t the Imperiall.le;iglati\"e Council held on 2nd ~l  

191-1:, mil the Goyemment be pleased to state if ~ opinions of the Local Gov-
erll!llents and ~ on Lhe subject hale been received p. If so, do the 
Government propose to take nny action in the ma.tter ?" 

The Hon'ble Sir Reginald Craddockreplied :-

"The Hon'ble Member will see from the reply which 1 have just given 
that the point has not yet been further oonsidered. II 

The Bon'ble Maharaja Ranajit BiD)a asked:-

Dllleeatt... 13. c: (0) Is it a fact that a fast train called the Wop lhil used to be run Oil 
:;;::.': the loop line of the East Indian Railway, and that this train baa been diacon--
~. : ::  Unued since llareh, 1916 ?'J 
............. h h d' . 
wa7. (b) Are the Government aware t nt t e lsoonbDlL1nce of the train haa. 

caused much inconvenience to people living in the yicinity of the loop line ? 

(c) Do the Government propose to take any action in. the matter i''' 

-rhe Hon'ble 1Ir. Gillan replied :-

h(a) Owing to a considerable decrease in the Coaching eamin!!S in COIlP-
qnence of the outbreak of war, the East Indian Railway ~  fou!ld 
it necessa:r ~ cancel, "'.ith ~  from 1st Dt!cembcr 1915, tLe running of a 
mixt>d tnun m each dlfectlOn benreen Howrnh and Jamalpur, &ud as their 
discontinuance ~  some inconn'Dience to the public at stations Where the 
Loop Mails were not booked to stop, the Loop llaib "ere converted into Loop 
Passengers stopping at every station on and from 1st March, 1915. Tbe ~ 

~ of the Loop Mail prior to its conTusion was only about 23 miles IJer hour 
and it was never a fast tlain. 1 

(b) The Go.,ernment are not aware f hat these alterations of the train Itn-ice 
have cat.sed incoDvenience to the travelling public. The only complaint thllt 
the East Indian Railway Administration h:lve rwaivcd 50 jar, is from the l't-8i-
dents of one station who asked for tbe number of halts at statioD. between 
Bnrdwau and Howrah OD the main liDe to be curtailed, with a view to an 
earlier arrival of the Down Loop Parsenger train at Romah. 

(r.) tD ~ eircnunstances, the Govemment do not propose to take 8121 
action in ihe matter." 



E T O~  AND A\SWERS. 

[8TH SEPTE)IBER, 1915.J [)loki/raja Ba,nlTjit Sit/Ita; Sir· "Rpgitusld 
Cl'uddllck ; Mr. (1 iUalj ; J[i1' .Asa:i. Ali.] 

The Hon'ble Maharaja Ranajit Sinha. asked :-

14. "((t) Will the Gorel'mn<>nt hI! pleased to ~  a state:ncnt, sho"'ing- ~~~~~:  
the names of offieel's of the Provincial Judicial sen'ice holding app"intments as ~~ ~~~~~ 
acting or permanent Judges in the High COlJrts of the diJi'ert!llt ll ~ :- ::: ~~ . . 

~ and 

. (b) 'V ill the Govern ment be pleasecl to state if any member of the Provin· ~~ : :  
cia} .1 udicial service was ever permanently appointed as a Puisne J l.l<lge of the High ~ 

Calcutta High Court ? . 

(c) Do the Government propose t.o flli up any vacancy in the Calcutta 
High Court by promotion from th.e Prm'incial J udioial service from the rank. 
IJf DisLrict JudO'cs P" -

" 
The Hon'ble Sir Reginald Craddock ri'pli('!l :~ 

'" I place on the table a stab'mente which answers the first. pnrt of the 
Ron'hle ~  question. It if.; understood that the Hoa1ble !hh:A.rala, in 
addit.ion to t.he Chartered High Courts, refers also to ~  C;mrts and t{) Courts 
of J udiciat COtllmissioners. 
The an,a-rer t{) tbe second part is in t.he negative, and to the third that ~ l

tion for a particu1nr vacancy can only be made on a camilari50n of the l ~  

merits of the candidates a\"ailable at the time that it has to he filled! and wIth 
due reference to the composidon of the Court, Permanent appaint.mauts ro 
the Chartered High Courts, it may be added, are made by the Crown.JJ 

The Hon'ble Maharaja Rana.jit Sinha asked :-

15. "(a) Is it a fact that trains on the Hengal and N orth-Western Railway ~::: 
• ':'TOrkiUI of 

gent'rally do not run according to the scheduied timJ, and taat there is at:,':1 :rrcn:! 
)Jresent no fast train on that Hailway? U.:-;;. 

(b) Is it a fact that there is.no regular phtform at most of the stations on 
the said line r . 

(c) H so, will the Government be pleased to state if they propnse to take 
steps with a view to improving the working of the s!rld Railway?" 

The Hon'ble Mr. Gillan replied :-

c' (a) 1'he informr.tion before the Railway Board indicates that the Benru 
and North· Westf>rn Hailway use every ende..1vour to maintain the punctuality 
of their difl'erent services. 'IlIe Company are peculiarly situated in that their 
. trains l'un through many junctions, a large proportion of which are forcigon, 
i1he maintenance of the punctuality of their trains does not therefore rest. 
solely with tlIemselves . 

• W 

(b) By regular platforms it is presumed thl\t raised platforms are ~ 

The Railway boord are ad"ised by tht-:ir Senior Government Inspector that. 
tlIt:se ha l"e been provided where required by the traffic. 

(c) The answer is in the negative, 

The Government do not prJPose to take any action, but if the Bon 'hIe 
Member has any particular case to bring to the notice of the Railway Board in 
which the public interest is thought to hafe been neglected ou the Btug'.u and 
North-Western Railway, it will be investigated." 

• The HOD 'hIe 1'11ir Asad Ali asked ~

~ . I, Will ~ ~  be pleased to state- ~~ .... 

(<<) whether It IS a faot that the Government-of.lndia .. rupee is aDowed ==::wr-
free import. in the Su-aits Settlements, given ita full value of sixtetn annaa, and .rev .. , 
circulated freely without loss to persons importing it p. 



• 
8 QTIESTTtJNS AND ANSWERS. 

[S;.r W illimn J[f'yer; Mi,. .ABacl Ali; Sir 
Begillald C'I"Crdc/()ck; Sir ""illi'lnJ Clark.] 

[STH SEPTElUJER, 1915.] 

(b) if so, whether Govrrnment propl'lse to make Ii similar ~  of 
allowing import into Iudia, free of uuty, in tbe case of Straits silver dollars pI! 

The Hon'ble Sir William Meyer replied :-

" (6) As far 8S the Government of India are nwafe no import duty is 1el'jpd 
on silver imported, w11ether ns coin or bullion, into the Straits Settlements. 
The rupee is not tbt' standard coin of that colony nnd, though it is understood 
to be used there to some extent, the Go,ernment of India are not in a position 
to state the conditions under which it circulates. 

(b) The anSlTer to the second part of the question is in the negative." 

The Hon'ble Mir Asad Ali asked :-

17. "Will Government be pleased to state-Gelleral re-
Ylalon of the 
~l of lower 

. ~~ (a) whether they are aW!lre of any propnsals under ~  by the 
~  ~ Government of Madras for the general revision of the pay of lower p!l.id clerks 
~~ in the several departments of that Government? 

(b) whether they proprn;e to consider the adrisability of consulting Local 
Gm·ernments as to the necessity for a general revision o[ the pay of lower paid 
clerks ?" 

The Hon'ble Sir Reginald Craddock replied:-

" (a) Beyond some recent proposals for the ~ of the pay of clerks in 
the Registration Department, the Government of I ndia are not aware of any 
general scheme of rerision under consideration by the Government of Madras. 

(b) The attention of the Hon'ble Member is inrited to the answer given 
to 8 Tery similar question asked by the Hon'hlp. Samar Daljit Singh at the 
Jneenng of the Imperial Legislative Council on 3rd }'tjbruary, 191-l ,t 

The Hon'ble IIir A.sad Ali aEked:-

Le97 of 18. " Will the Government be pleased to state-
r-1Ulder =. VB or (tI) whether it is a fact that in the matter of the levying of fees under the 

Indian Companies Act, 1913 (VII of 1913), an Indian Company is taxed upon 
reeistration or when recording or registering certain documents more than an 
English Company with the same capital? 

(b) whether it is a fact that wbile an E l ~  Company is exempted from 
paying any fee for filing documents an Indian Company under the present Act 
is req oired to pay a fee of Rs. ~ for each document filed ? 

te) if the answers to the above questions are in the affirmative, whether the 
Government propose to CI>Dsider any measure to obviate this differentiation 
between an English and an Indian Oompany ? I, 

The Hon'ble Sir William Clark replied :-

" All companies to which the Indian Companies Act applies are liable to 
payment of the same fees for acts which thpy are required to do under that 
enactment. No distinction is drawn under that Act between companies regis-
terrd in England and those registered in British India, or between companies 
owned by English and those owned by Indian shareholders. 

It is the c&Set however, that the fees for registration and filing of docu-
ments in England prescribed by the English Company law are IOmewhat lower 
than th_ preacribed by the Indian Companies Act. 

The Government of India haTe at preaent under oonsideration the queatioD 
of reducing the feel payable under the Indian CompanieB A.ct." . 
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QUESTIONS AND ANSWERS, 9 

[8TR SEPTE1InETI, 191ij,] [Alir A8acl AU; Sjr William Olark; M:-
J. B. Abbott; ,b'ir BeginaZd Craddock; ~ .  

Harcow't :Butler. ] 

The Hon 'hIe Mir Asad Ali asked :-

19. .. 'Yill Government be pleased to state: - lteaolutloJia 

~ ~ : 
(a) whether they have receiverl a copy of t.he Resolutions passed at the ~ l~ 

f'leventh session of the All· India Temperance Confel'ence which was held at ~~: 
lladras in December last ? ~ ~ ~  

.8_ber .. 1914. 

(b) if so, what a('tilln) if any, they propose to take' thereon, 3S regardS 
Rewlutions III and !V ?" 

The Hon'ble Sir William Clark replied :-

" As regard.s the first question, Government have receive1 no information 
regarding the proceedings of the lIth session of the All-India Temperance 
Conference held iu MaJras lost December, other than that contained in tbe 
local press, 

As lPgn.rds the second question, it is underst.ood from the press that the 
third and fourth Res')lutions dealt with questions ~l  tn the powers and 
functions elf .~ l ~  Committees, a rId with mea.surea furthpf to rdstrict con-
sumption. The policy of Government. in re:;urd to most of thfOse questions is 
stated in the Excise Resnlutionof the 25th July 1914 and its enclosures towhich 
I m!),v refer the H on'ble Member. 

0; 

The only point nr.t ~  by the Resolution anrl its annexures is that 
rf'lo.ting to the prohibitil}u of temporary licenses at fairs, festi,aIs and melas 
and during puhlic l ~  With regard to this. the grant of temporary licen-
ses on such occa."dons is-, under e:o:isting ~  already restricted to. such enent 
as local conditions permit." . 

The Hon'ble Ira. J. H. Abbott asked:-

20" "Do tile G \ ~  prO:1Jsa to ~  whether European anil Anglo-P"01!10tioll 

I  d· I f P l' ..' d  • d 1 "I' t - f of .u:lo-Ill-II mn nsneC!,ll'S 0 .l(~  01 pronK ment aI! n n ltv, may nc be more reel v diu laapec-
Prom3tf'd to the E ~ of .0e.:i.ltv ~ . of'Police than is the case ;t ~  of to 

• 01 DeuIlU' ~ 

present ?" . .nl1teD4eata 
otl'ol1oe. 

The :fIo=. 'h1e Eli!' ::~ : l  Crau:!ock replied :-

"The promr.t:nn of Irls"Pt'rtnrs, whetller Europea.n, Angl0·Indtan or 
Indian, to be ~  ..l:l \ l ~::.  of Police is no :l ~  within the discre-
tion of the LO(,:11 G ~ ~  :1wl the Gvr-ernment of India do not thi:::k it 
necessary to issne allY ~l illstructioIUI with the object indicated by the 
Hon'ble :Mew be:'." . 

The liIoli'ble ~:  J. H. Abbott asked:-

21, II Do the Go\"eroment prop03e to consaer the expediency of-

(0) l : ~:  n 'lrsir:inz ColL,zE! for men in the TInited Plorinces 
the .same lines fl.S t .. ~:  cst -,.li .. ~ :  ~  ~  

) bI' , . ·"1"''' • th B  h  P  . {b esta lS!.n:; U: SImIlar i...:Oilege In e om ay ~l  and 

( ~  establishing simHn!' ~  in each Presidency and Profillce where 
these do not alrCC}dy tXi5t ?" 

The H4;)n'blo :~ lTarcou.-t Butler replied :-

u The \ ~  d 'he ( :~:l : ~l l  of oue or more sdfiitionnI training 
-=olleres w8sconsid. ~:l nt ~ : ll ~: ll  011 the cc1uc!ltioll of 'ti!e Dcmidled ... . , 

1I7LD 
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10 QUESTIONS AND ANSW'ERS. 

[Mr. J. H. Abbott; His E.rcellenc.'I the [8TII SEPTEMBER, 19Hi.] 
( (lll l ~  ; Sir Reginald 
Craddock; Sir Bat'court lJut[P.-I'.] 

Community in India held at Simh in July 1912 It W89 pointed out, 
in the course of (~ . that thp number of trained tpscuers nnnunlly requir-
ed for India is limited. The Gorernment of India nre in agreement. ftith the 
vieW's ex.pressed in Hesolntion IV of that Conference. Diftioulties have arisen 
regarding the ~ l l .  of n cClllege at Dang:llore; but O~ l  are on 
foot for [he e .. t:lhlishment of n college nt a suitable site in the Madras Presi-
dency. The Government of lndia are net of opinion thnt it ~ lleoessarv to 
e. .. ;;tablish :-imibr ll ~  at present in the United Provinces, in the Bombay 
llresidencr or elsewhere." .. 

T"Jle Hon'ble 114· J. R Abbott asked:-

::-r paJ 22. Ie (n) Will-the Government be pleased to st:lte whether the increased 
~  ra.te of ~  rt.'Ccntly sanctioned for the Indian Subordinate :Medicalllcpa.rtment 
~ :  ~~: also carries 1rith it a ~  inCl'€a5e of pension? 
e..l l ~  

laea:. (b) If the nnswer f.o p3rt (a) ~ in the a.ffirmativp, has the Government 
notified the fact to th.e ~ ~l  and those concerned. or does it prvpose to 
do so?" 

His Excellency the Comma.nder-in-chief replied :-

"The answer to dause (a) is in the negative. 

The answer to clause (6) does not arise. II 

The Hon'ble Mr. J. H. Abbott asked:-

.I.JlPt-b4taa 23. -c: Will the Government be pleased to state whether they ~  to 
~ ... consider the ~ l  of aiding and supporting Anglo-Indian 8t!ttIcmcllt5 in 

India aUfL encouraging : ~  Soldiers and Territorials on the completion 
of their service to settle in them? " 

The Hon'ble Si:-Regina.ld Cra.ddo:!k replied :-

"  I am afraid the ~  is in too _ague a form to permit of a defi dte 
rpply. Speaking ~ ll  there w,uld not seem to be inu('h room for action 
on the lines indicated. The extent to which the settlement of particular 
communities en land can prop:-'rly ri>('''eh'e encouragement at the ban·]s of 
Government is a questiOI1 lfith which Local G l~ ard primarily eon-
cerned". 

The Hon'ble :Mr. J. H. Abbott asked :-

kule .. 24. U Will GOl"ernment he l ~ to state ~  if any, steps are taKf'n 
:. ~  pre\ent l ~ . ~ ~  the ~ll l( l  com:nuuity beiDa' cit'en 
..... to IndiaD" with English names i" :) .... 

II 

The BOD'ble Sir Harcourt Butler replied ;-

c, Under ~ prorincial Codes fIr EUl"npe3n School" .~ l  tl'P&ted 
of in thOle Codes are raerf'ed f')f EllrolM!atll, and it is iDCUmbent on u..l 
Gcwernmen .... in all cases of doubt, to ddCida the proper application of that 
te.:m .. defined. The Goyemrnent of india are not aware tbat &D1.pecial 
~  have ~  fonn'] ~  to pre-rent the result alluded to b1 tH 
HOD'ble 1lember." 



QUESTIONS AND ANSWERS; THE INDIAN TRUSTS (AlfEND. 11 
lIEN'!') BILL. 

[6TR SEPTE1IDER, 1913.J [111'. J. H . .Abbott; His E.2'cellellcy the Oom-
manlle1··ill-CI.iej; Sir Regimtld . ~l .  

The HOl1'ble Mr. J. H. Abbott asked :-

25. " Will the Government be pJeased to state ~  number of temporary HllDlbel' Gf 

or oUler Commissions granted during the war to :- .. : ~ :  
Commlniou 

(a) Wan'ant and Non-Commissioned Officers, Combatant Rank.,>. ~~ the 

(b) Warrant and l,"on-Commissioned Officers, Supply and Transport war. 
Corps. 

(c) "Tarrant and Non-Oommissioned Officers, Ordna:lce Department. 

(d) Commissbned and Warrant Officers of the I. S. M. D. 

(e) Civil Practitioners in India in the I. M.S." 

His Excelle,ncy the Commander-in-Chief replied :-
"(a) 214 comhatant warrant and non-commissioned officers have received 

temporary commissions in India ; 

(b) K one at present; but seven names are UDder consideration; 

(c) None at present; but fO\lr names are under consideration; 

(d) No temporary commissions have been granted; 

(e) 113 commissions have been granted." 

The Hon'ble M:r. J. H. Abbott aSked :-

26. "Is it 8. fact that there are no arrangements for the ,training and ~ .. t 
employment of Domiciled European aud Anglo-Indian lads in the Bdtish r!d1aU Ja 
Navy r" tile lIa'Q. 

I f so, .d? ~  GOl ~  propose ~ ~~  ~ expediency?f addres.ring 
the 8uthontIes In the Umted Kmgdom WIth a Vlew to secunng that such 

d r" arrangements are IDa e r  . 

" 
His Excellency the Comman.der-in-Chief replied :-
" Men and boys ~  for the Briti3h Kavy have to ~  traininO' 

in establishments in the United Kingdom, and there Me no arraIl:,ooements ~ 
sendin? home recruits fr(lm India. 

~ 

The Government of I nuia do not prDpose to take up the question at the 
present time." 

THE INDIAN TRUSTS (AMENDMENT) BILL. 

The Hon'ble Sir Reginald Craddock :_U My Lord, I move 
for leave to introduce a Bill to amend the Indian Trusts Act, 1882. 

" The object of this Bill is to extend the powers of trustees in the ma.tter 
of the investment of trust flluds somewhat On the lines of the English .Act of 
1893. 

" Section 20 of the existing Indian Trusts Act of 1882, unlike the English 
. ..\et, does Dot allow the investment of trust funds in lndian Sterling Stock. 
It is proposed to remedy this defect. .. 

C4 The Bill also exteDds the powers of trustees to invest trust ~  in the 
securities of railways of which the interest is guaranteed by the Government of 
India.. At present this power only applies to rnilways in whil'h the interest is t 

'gualIntEed by the Secretary of State. Tho Bill also lays dO.'ll the rates at 



12 TilE \l l l~ TRUSTS (AMENDMENT) BTLL; THE INDUN 
SOLDIE!lS (LITIGATION) BILL. 

[Sir Reginald Oraddock.] [6TH SEPTEMBER, 1915.] 

wl!ieh trustees lllay purchnse such securities whpn they are redeemable at par or 
nt some specified rate. On the other 11&nd, it takes away the power of trustees 
to invest interminable annuities without sinking funds. Future invest-
ments, lherefore, in trust funds in this l ~ of security will no longer be per-

~ ~  l~  the ca5e of investments already made under the powers given by 
the existing A.ct is ~ . 

I, These modifications in the existing law are, I think, Buch as ara likely to 
commend tbemSf>lves to the Council. and I beg to mOTe, therefore, for leave to 
introduce the BilL" 

~  motion was put and ~  to. 

The Hon'ble Sir Reginald Cr&ddock :_Ir My Lord, I beg tn 
btroduce the Bill, and to move that tho Hill, together with the Statement of 
Ohjects and R~  relating thereto, be published in the Gazette of India in 
:Endish, and in the local official Gazettes in English and 'in such other lang-
uages as the Local Goyernments think fit." 

The motion was put.and agreed to. 

TRE INDIAN SOLDIERS (LITIGATION) BILL. 

'Ihe Hon'ble Sir R :~ l  ~. ~ (  :_CI My Lord, I mOl"e for 
le:l,e to int!-ooaee a Bill to ~  for tha ~ :~l protecuon in l'elpect of 
ci,il'snd re-renue liU:,"'&tion of Inlhn Suli:el"S sening under war conditions. 

f'This Bill repo..als ~  . .~  with small a..rlditions, the Indian Soldiers 
LitL<'8:tion O ~  II of 1915, which was issued bv the Governor G~ l On 

the 5th of Y3Y last. The only rea..."O:\ why this legis1ation took tIle form of an 
Or:iinan<."e, in the first place, inste:ld of a Bill 'Wall that its tf-rms required much 
correspoudance and consultation in ~  th!!.t the ~ ~  iJe!t serve the 
~  in ,ie'",. The te:ms Wt're not settl!.'d in time fnr a Bill to be introclUC'f"cl 

~  the close of the last Delhi ses..nO;iS of this CJuncil, hence the present Hill 
tn re-enact the Ordinance which \To-:lid o!herw'ise expire in Norember, and to 
put it p=rmanerdy upon our Statute-book.. 

,. The ~  ohjects ~  to be ~  ~  thnt .~ to which Indian 
s E:e::; ars ~  shculd not be prxeeal'd with unless their a£lecmate represent-.. , -

at;ol1 in ~  ~ l  has been Eetlured, and :~  power should be given to 
the CJuris ~  set aside decrees or orJera passed trhen these conditions had not 
lseen O~  e 1. A further privilege .conferred i:; the ~l  of any period of 
ft:v;ce ~~  lTn.r conditions ftom the period of limitatiGn. ~ .  changps made 
in the Im( frOID the terms of the Ordinance are those nf"Cessary in Ii permanent 
e!l3etment as &tinct from a temp..'lrary one. It h:}s been tbe common com-
plaint that, -r.bfn Indian soldiers are ~ under Wfr conditions, advantage is 
often taken of their abaenee by creditors or other claimant. to lue them in 

~  trhtm they are unable properly to defend their suits. They may 
fimilarly be ;.t'e]uliiced ao; phintiITs, bdng ~ l l  on ~:  cf their ~ 
to ~ :  a 5"\11t properly within the }l:!ri;;.l of limitation. Representations 
1ta,e been marie hy regimental &nd military authnritiMl in the past on occasion Ii 
,v hen lndhn snldiers.were absent with ~ .  forces. The present great 
waf, bowt'vt-r, in \\ hich the numbers of Indian &'Jldiera serving under war con-
ditiom at hm-ue an!l abroad have attaim'd totals quite unprEceder1ted and un. 
el:lected, has brcnght these difficn1ties into grt'ater prominencp, aDd the Ordi-
nance of liar la-st and this Hill, which seeks to pat it iuto permaoen'shapE' 
laave been designed to meet these difLcultie.&. I 

" The term • C Indian JOldier ' wiiI inclll(1e anr pmon suhjeet to the Indian 
A.nny Act, and the Governor G ~ l in ~l is f:lten power to (leelalft what 
iJ . ~ under lf3r ooaditinDS both inside ~l out&ide Inrlia, both during the 



THE INDIAN SOLDIERS ( T G~ .T ON  BILL; THE REPEALING· 13 
.AND Al1ENDING HILL; THE NORTH·\\7EST FRONTIER 
CONS'rABULARY DILL. 

[8TH SEPTEMDER, 1915.] [Sir Reginald Oraddock; Sir.Ali Imam; 
Mr. Grant.] 

present war a.nd afterwards on any future occasion when the necessity of protect-
ing Indian f)oldiers on active service may arise. 'fhe last clause of the Bill, wbjch 
is an addition to the Ordinance, takes notice· of the fact tlJat there are certain 
classes of servants of the Crown who"are not technically within the definition of 
the term 'Indian soldier,' although it is possible that they may have a claim to 
protection of the same nature. Clause 12, therefore, gives power to the Gover-
nor General in Council to extend the protection conferred by the Bill to persons 
of this class. 

"  I feel quite sure that this Council will heartily approve of a measure 
designed to benefit the brave soldiers of the Indian Army now fighting in the 
causa of the Empire in three continents of the world." 

The motion was put and agreed to. 

The Hon'ble Sir Reginald Craddock :-" I now introduce the 
Bill, and move that the Bill, together with the Sta.tement of Objects and 
Reasons relating thereto, be published in the Gazette of India in English." 

The motion was put and agreed to. 

THE REPEALING AND AMENDING BILL. 

The Hon'ble Sir Ali Imam :_U My Lord, I move for leave to 
introduce an Amending and Repealing Bill. It is a small and formal mea-
Bure involving no material change in the existing law. The reasOns for the 
amendments are explained in the 5th column of the Schedule attached to the 
Bill. copies of which will be placed before Hon'hle, Members. IIi' this Bill 
opportunity has also been taken to repeal 80me superfluous words in another 
Act, VIII of 1915. I move for leave to introduce the Bill." 

The motion was put and agreed to. 

The Bon'ble Sir Ali Imam :-" My Lord, I beg to introduce the 
Bill, and to move that the Billl together with the Statement of Objects and 
ltel,lSons relating thereto, be published in the Gazette of India in English. JJ 

The motion was put and agreed to. 

THE NORTH-WEST FRONTIER CONSTA.BULARY 
BILL. 

The Hon'bleMr. Grant :-" lfy Lord, I move for leave to introduce 
a Bill-t{) provide for the regulation of the Frontier Constabulary in the N orth-
West Frontier Province. In the year 1904 an Act (the N orth-West Frontier , 
:Border Military Police Act, IV of 1904), was passed to provide for the regulation 
of the Border Military Police Force in that Province. 1.'his Force was, however, 
abolished under sanction conveyed by His Majesty's Secretary of State for India 
in December, 1.914, and its place was taken by a new Force entitled C The 
Frontier Constabulary.' The main object of the present Bill is to re-enact 
and apply the provisioDs of the North-West Frontier Border Military Police 
Act of 1904 to this new For-ee, and, further, to embody in the Bill certain 
prol'isions of the Indian Army Act of 1911, which experience has shown may 
suitably be applied to the Frontier Constabulary. The constitution of the 
new Force also difJeri in many particulars from that of the old 130rder Military 
, Police, and on this aCt.'Ount ~ has been ..~  to introduce some Dew 
features'into the Bill to regularize the administrative control. l.'he Bill thos 
contains nothing of a novel character, though the necessity for ~  it is 

167LD 



l' ·THE NORTH-WEST FRONTIER OONSTABULARY BIT ... L; THB 
SIR JAMSETJEE JEJEEBHOY BARONE'rOY BILL. 

[Mr. Grant; Sir Ali Imam.] [8TH SEPTEMBER, 1915.] 

somewhat urgent ~ view of the desirability of c3nferring on the Local Govern-
ment of the North-West Frontier Prov.noe and the offioers concerned. the 
necessary powers to deal on regular lines with questions ot disoipline and the 
general administration of the Constabulary_ There is no element of oonten-
tion in the Bill, and I feel confident that the Council will be a.ble to support 
it without controversy." 

The motion was put and "oOTeed to. 

, The Hon'ble Mr. Grant :-"lly Lord, I nOw introduce the Bill, and 
move that it, together with the Sratement of O ~  and Reasons relating there-
to, be publisbed in the Gazette of India in English, and in the North .. West 
Frontier Province Government Gazp.tte in English, and in such other languages 
as the Local Administration thinks fit. 

" J may mention that, if this motion is agreed to, I propose at a subsequent 
meeting during the present session of Counoil to move tha.t this Bill be taken 
into consideration and paSSt-d." 

The motion "W1\S put ~  agreed to. 

THE sm JAMSETJEE JE:TEEBHOY BA.RONETCY 
BILL. 

The Bon'ble Sir Ali Imam. :-" My Lord, I ~  to move that the 
Bill to re-settle the endowment of the Baronetcy conferred on Sir Jamsetjee 
J ejeebhoy be ~  into consideration. 

The motion was put and agreed to. 

The,J[on'ble Sir Ali Ima.m. moved that after clause 27 the following 
clause be inserted, namely :-

II 23. The person for the time being entitled to, anti' in the enjl)yment of 
D... __ ~ f .. L_· be- ... ._ 1-to the title of Baronet conferred by tbe said 

Power to ~ 'U' - ume lIag.." eD ...... all Le t P' ·d 1 
. G : ~ w!lh Oove.-n1D81lt .. to land-revenue' t ers atent a8 afore-aI , 8hal have 
payable ill nspeci of laud pucllued •• -:Ie,...:tioe 8. power, wit.h a view to the' more a.d.van-
tageons sale of the land occupied by the said Mansion House and other heredi-
taments, ~ll  llazagon Castle, in pursuance of t.he powers in that behalf 
conferred by section 10, and, notwithstanding anything in this Act coutailJed to 
the contrary, to enter into an arrangement wiih the Government of Bombay 
whereby, in consideration of the wail"er in perpetuity ,by the Government of 
B()mbay of their right to enhance the amount of the assessment to land-revenue 
for the time bPing payable in respe!!t of the land ocoupied by the said ~  

House and other hereditaments, called M'lzagon Castle, either the amount 
of the .~  to land -revenue payable in respect of any land 'whicb DllIy 
be purcbased in pursuance of the power in that behalf conferred by 8e(.-tion b, 
may be enhanced, or an 8SBeflRment to land-reTenue of any land 10 purcbaaed. 
';which at the time of tbe'purcbaae tbereof shall not be liable to the payment-of 
land-rt:venu8, may be imposed thereon." 

The motion was put and agreed to. 

The Ho.'ble Sir Ali Imam movPd that clauses 28 and 29 of the-
Bill. be re-numbored • 29 'and • 30', respectively. 

The motion was put and a:,crreed to. 

'!'he BoJl1Jle Sir AliImILJD mOTed that the Bill, 81 amended, be-
passed. 

The moti'l11 was put and agreed to. 



THE INLAND STEAM-VESSELS (AMENDMENT) BILL; THE 15 
BENARES HINDU UNIVEnSI'l'Y BILL. 

[8TH SEPTEMBER, 1915.] [Sir William Olark; Sir Harcou,.t Butler.] 

• 
THE INLAND STEAM-VESSELS (AMENDMENT) BILL. 

The Hon'ble Sir William Clark moved that the Bill further 
to amend tlle Inland Steam-Vessels Act, 1884, be referred to a Select Com· 
mittee, consh;ting of the Hon'ble Sir Ali Imam, the Hon'hle Sir \Villiam 
Vincf>nt, the Hon'ble :M:r. Kestcvfln, the Hon'ble Sir Fazlllbhoy Currimbhoy, 
the Hon'ble Rai Sita Nath Ray Bahadur, the Hon'ble Mr. Low·, the Hon'ble 
Mr. Stewart and the mover. 

He said :-" Hon'ble Members will recollect that ~ Bill was intro-
dured in t he last session of Council. Since then it has been circulated and 
opinions have been received from those interested in the Hill. While these 
unanimougly approve the principles of the Bill, there ha "e been certain 
iluggestions made for amendments in matters of detail which will be considered 
in Select Committee." 

The motion was put and agreed to 

THE BEN ARES HINDU UNIVERSITY BILL. 

The Hon'ble Sir Harcourt Butler moved that the Bill to 
~ l  and incorporate a teaehing and residential Hindu University at Benares 
be referred to a Select Committee, consisting of the B on'ble Sir Ali Imam, the. 
Bon'ble Sir G. Ii Chitnavis, the Hon'hle Pandit Madan :Mohan Mal&nya. the 
Hon'ble Mr. Kesteven, the Hon'ble Mr. Sharp, the Hon'bleMaharaja -Sir 
Manindra Chandra Nandi of Kasim Bazar, the Hon'ble Mr. Surendra Nath 
lh,nerjee, ~  Hon'ble Mr. Oobb, the Hon'ble Lieutenant.Colonel Gurdon, the 
Hon'hie Dr. Sundar Lal, and the mover. -

He -said :_1, I need not detain the Council at any length this morning. We 
have reached a further. but not the final, stage in the promotion of an Hindu 
Univel'sitv at Benares. It is hardly necessal'v'to remind Hon'ble Members of the 
rt'a!'on which induoed the Government to proceed with this measure during the 
war, namely, that there was a very strong desire on the part of the promoters that 
tllis Bill should be passed into lau' during the Viceroyalty of Lord Hardinge 
with w hose name the University will ever be a..qsooiated. and to whose consistent 
encouragement and support the success of the moyement is, in no small 
measure, due. Your Excellency was graciously pleased to accede to the request 
of the promoters in this respect, and I am v-ery glad to be able to say that the 
negotiations have proceeded on lines which: I think, are worthy and practical, 
and that there is a general desire in this Counoil that the Bill should' become 
la.w during Your Excellency'S memorable term of office. It is not that there 
are not differences of opinion about the Bill. A great many people would like 
to see another form of ounstitution and other detailed provisions, but difi·erences 
of opinion need not result in controversy, and I hope that the Bill will remain a 
non-controversial measure. In all the statements of opinion-a.nd they are 
numerous and weighty-I can find no desire to treat this as a controversial 
IDt'8sure, and so ~  its witbdt'awal. On the contrary, I see a desir\! to 
reco(J'nise tha.t the promoters of this movement have achieved a great sucoess 
'Whicll reflects credit on India, an.d I think that I shall not be far from the 
genel-al seuse of this Council when I say that we shall all feel glad and rather 
proud if, during tbegrcatest war in history, we can place upon the Statute-book 
a measure creating 8 new kind of U niven,ity in India, which owes its existence 
to non-efficial effort. The Bill is not an ordinary Bill. It is in the nature of a 
pril'ate Hill which has been taken over by Government, and whioh is designed 
to meet, as far as ~ l  the wishes of the promoters, who have colleoted large 
8ums of money from the public, amounting, I understand, already to o\"er 50 
lakhs of rupees, on certa.in understandings and with certain objects in view. I 

• 
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~ to make it quite clear that tIle constitution is in no sense a constitution 
provided by Government. The attitude of the Govemmenthas throughout 
been this, that they desire to help the promoters in every possible war. subjeot 
only to those conditions without which neither the Secretary of State Dor the 
Government of India could contemplate the existence of a new University of 
this kind. In accordance with this attitude, it has been our desire to put UPOD 
the Select (1ommittee members of the Hindu oommunity who &re intereated in 
the Bill. There are one or two names whioh we would have liked to have seen 
added, but the Boothle Members in question were una.ble to attend. 

" With these few remarks, I beg to move the motion. II 

The motion lr!\8 put and agreed to. 

The Council adjourned to Wednesday, the 22nd September, 1915. 

SIMLA, 

The 14tb September, 1915. 

W. H. VINCENT, 

Secretary to the GOfJern.ent of India, 

Legulot;"e ~( R . 
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APPENDIX A. 

Statement BhoUJing the number of eoZOfIials emRloged in Government ser"ice itt, 
British India, the colonies to which the, belong anel the services or depttrt .. 
mentB in which they are employed. 

N ~  0., O:r:rICBB8 BOlllf 0., P.£.TBlIB5 lU.Tli'D OJ' 0& 

DOKICILliD 1 •• 

Services or ~ . RE1UBKS. 

Soulh Canada. .!.OltraIia. New 
TotaL 

• Africa. Zealand. 

Indian CiTil Service ... . .. • a 1 6 6 14. 

Provincial CiTil 8enice ... ... - ... 1 .oo 1 

Police Department (Imperial and Pro- 1 1 I) ... 7 
nndal). 

eaftom • .Department (Provincial) ... ... 1 1 • •• S 

AgriOllltnrrJ Deparimen* ... ... ... 1 ... 1 

Worett Department ... ... 2 ... 1 1 4. . 
Educational Department 
and PronncialJ. 

(Imperial ... 1 3 2 6 

l'ublic Worke ndpartmtnt ... 1 1 2 1 5 

Pilot Senice •.. .-... .. . 1 .0 . I 

Indian Medical BerTice ... ... S 7 4 S 11 

Sune,. of India .. -... S - ... S 

lIilitary Account. Department • 1 1 ••• ... to. -. 
Indian Post Office ••• ... - 1 ... ... 1 

State Railway Department .. - ... . .. 2 ... 2 

Ecc:leaialtical Semce ... . .. ••• ... 2 . .. S 

--- -. 

I I ToW ... 10 16 ~  U 67 

157LD 
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APPENDIX B. . "" 
l~ . . l  in the .A.n8loer to Question ]"0.4.J 

O N ~. 

As some misapprehension appears to exist regarding the action taken by 
the GOl"ernmeut of India since the outbreak of wa.r with Germany and Aust.ria 
to control the movements of subjects of these nations in this oountry, the fo1. 
lowinD' statement is issued for general information. 

~ " 

On the 4th AuO'ust, 1914, the registration of all Germans and Austrians at 
defended ports. was ~  to be effected, and on the 8th idem the registration 
of persons of these nationalities was .~  genera! throughout the ~ . At 
the same time all were placed under pollee surveIllance, and the extension of 
sections 5 et 8eq. of the :Foreigners Act, lSti".t, was notified thronghoutBritish 
I!ldia, thus preventing"these ~  foreigners frotn travelling without permis-
SIOD. 

On the 12th August, the ex.emption enjoyed by Germans and A.ustrians 
under the Arms Act was cancelloo, and their disarmament was ordered. 

On the 20th Alloaust, the" Foreigners Ordinance. 1914, was "promulgated, 
which ga¥e pJwer to prohibit or regulate the entry, departure and residsDoe of 
foreigners in British lndi&, a.nd on the 22:cu idem, these powers. were delegated 
to the military authorities with raferencf> t.o Germans aged not less thRn 20 or 
more than 39, and Austrians aged not leS5 than 21 or more tban 33. [On. the 
7th October, when it was known that the military ages in Germany and 
Austria had been extended, these age limits were put at 17 and 4:5 Jean in the 
case of Germans, and 19 and 42 in the case of ~ . As regards all 
other hostile foreigners of these nationalities Locsl Governments were similarly 
empowered; with instructions to exercise sllch degree of control as circumstances 
might demand; written l~ vouched for by responsible British subjcota 
were allowed to 00 taken, thoqgh "8. free hand was reserved to resort to· more 
_ drastic measures should that be required. The departure from British India of 
hostile ~  of military age was prohibited, and that of othem reatrioted 
to certain ports and dates. 
In the'ease of those ~  military age the net result of these orders has been 

their removal (unl€'S5 for special reasons exceptions were permitted) to the 
prisoners of war camp at Ahuiednapr. The latest figures show 1.14.3 persons 
-ai there interned. . 

As regards those ~  the mili.tary ages, nlthough the general policy 
followed as regards all has been the same, namely J that they should be &ubjected 
to whatever degree of restraiLt was requisite to ensnre that they ~  unable to 
do harm to the State, orders were issued on the 2nd September that m iAsionariea 
who were not considered to be obnoxious or dangerous migl!t remain on parole 
~ their posts so long &s ~ ~ ~ to be?f good behaviour, although failing 
the observance of this condItion other measures were t{) be n'8Ol"ted to. 11Us 
was in aocordance with the answer in Parliament given bl the Under-8emetary 
. of 8tate for India on the 27th August, 1914, to the effect ~ Hia Majesty's Gov-
ernment were confident that eympathetic colisidera.tion would be extended to 
German and Austrian missionaries who were engaged in purely religious work. 

On these l ~  Local Governmenti 11!l1'"e since been procaeding, discretion as 
to' indiridual ca5a ~  been left to them. As a general statement it mal 
_ be aaid that it L8.3 been found neoossa.ry in a number of instances to make tbe 
restraints mora strict-than was at first directed, but this baa bPeD done OD 
consideration of individual faotl and circumstances. It is trne that ou' the 
23rd . Kay. 1915, the Government of India. ordered the movements of all foreign. 
"era to be ,. restricted to the narrowest p:.>ssible limits, hq.t . ~ l action 81 
regards ~ l  to whose conductobjeotion has been tn1cen bas mai41r oonsisted 
"'in their reninval to ~ (if of milibry age) or othorwiie" their 
oonoentration at various centres in civil chuge, thus ensuring their ~ l from 
their normal place of reside:lce and tho ~  of n. closer lupervision than is 

'j possible in the case of scattered individuals. 

The latest figul'es available show the following detaili regarding German 
and AustriaDliu civil charge :-. 
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It will be apparent from what ha.q been already said that these ftgUl'88 have 
been and are liable to fluctuation from time to time according as alteration in 
the treatment of individuals has been found necessary. The Bombay figures, 
in particular, were compiled some time ago, while the conoentration of m}asi0n-
aries in Bihar and Orissa is understood still to be in progress. 

~  haye now however changed. The prolongation of the war 
and the metllods of savagery adopted by Germany in the oonduot of it have en-
gendered feelings of bitterness whioh canuot be ignored. This is inevitably re-

_ fleeted in the attitude of Germans and Austrians in India towards the Britiah 
administration, while the strain of exercising supervision over them is bearing 
heavily on officers already folly employed with other duties. 

The Government of India, with the apprtJval of the Secretary of State.' 
have accordingly decided to adopt a general policy of repatriating all German 
and Austrian women and children and men of non-military age who are not 
io,temed as prisoners of war at ~ l  and this will be effected as soon 
as the ~ arrangements can be com pletecl. 

AS bearing on the subject it may be of publlo interest to note that the 
Secretary of State for Home Affairs stated in the Rouse of Commons on the 
27th July that the Repatriation Committee had repatriated from the United 
Kingdom, since this l~  was adopted there, 6.802 alien enemies (inolildinc 
'children). Of 14,111 applications  presented to the Internment Committee. 
7,325 had been refused, and 6,092 granted, while 700 were pending. Con-
sideration h"d been shown to Austrians and Hungarians in recognition of the 
fact that British subjects in Austria HllIloCP8.1Y had been treated with much 
more leniency than in Germany. 

Connected with the general question is the matter of the ~  which 
German &Ild Austrian missions had prior to the war been reoeiving from publio 
and local funds. As is known, these institutions had in nrious instances been 
conducting educational and philanthropic enterprises, particularly among the 
backwards races, 9f benefit to the community. and they bad been legitimately 
assisted from public revenues. On the 15th June, however, orders were issued 
that all suoh subsidies should be discontinued. 

The question whether anything further is required to lifeguard the State 
from danger from the presence of naturalised Germans and A ustrians is engag-. 
ing the attention of the Government of India in consultation with Looal 
Governments. Effective powers of control have already beea taken under the 
Defence of India Act and the rules made thereunder. In the United Kiogd!»m, 
the subject bas been treated on the following lines. No distinction has been 
made between naturalised aliena originally of hostile DatioDality who can estab-
lish denationalisation in their oountry of origin and those who cannot do 10, and 
as.regards those who have statutory rights to oontinue as British subjects the 
prinuiftJCie presumption has been that they shOtlld not be Illbjeoted to special 
treatment, unless their attitude or action is shown tD be hostile. Action oan be 
~  either by the military authorities or by the police to establish the need of 
~ treatment and ~ nstrictiolll are then impoaed (eneading. if need be, 
to mtemment) 81 Ute cireumItanoea of each case demaDd • 

The foregoing statement doee Jd deal with auah melanl of auperriaion 
II eeDlO1'Ihip, etc •• which affect others besides hostile fOieignen. Bellher doel 
it touch upon the ~ taken in respect of hoetile tradiDg. 

HOllE DEP ARTlIENT, 

(POLmOAL) ; 

m.'., IiI ISli .4..,.,11916. 

I 
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APPENDIX 0. 

(Referred to m the 4nswer to Que,tion No. 10.) 

COMMUNIQu:R. 

As is generally known, the subject of the administration of religious and 
charitable endowments in this country has, for some time past, been occupying 
the attention of Government, and private Bills on tho 8ubject have actually 
been promoted in Madras by Diwan Bahadur L. A. Govindaraghava Ayyar in 
conjunction with Mr. (now the Hon'ble Justice) Seshagiri Ayyar, and in 
Bombay by the Hon'ble Sir IbrahiD:i Rahimtoola. The Government of ~  

had the advantage of discussing the whole question with a mixed conference 
of officials and non-officials held at Delhi on the 16th March 1914, and the 
general conclusions then arrived at were made publio in a. Communiquo dated. 
the 17th :March, 1914. As intimated at that time, the Secretary of State was 
addressed, and His Lordship ~ now approved of the proposal -of the Govern-
ment of India, that at. a convenient season Imperial legislation should be 
undertaken dealing with certain main aspects of the matter which, it is thought, 
may appropriately be provided for in all provinces. Such a Bill will now be 
drafted, although its introduotion is improbable until after the close of the war. 
Pending its becoming law, it would obviously be inconvenient for separate 
.l ~ l  to proceed on the same subject. 

HOKE DBP'AllTldNT: 1 
D,ZAiJ the 2l:J,.d J fmflM"1l1915. 

Secreta,., to the G{)f)ernment Dj Intlia.· . . 
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APPBNDIX D. 

(ReJerred 10 in the Af&8wer to Que81ion No. 14.) 

~  ./wwing ~ member, of the j prooinoial judicial .~ l  at pruMd 
holding permAnent or tlCting--tltMlguAip. in Ihe High OOfWI. 01 tM 
""NoUI prornnce,. 

1. The Hon'hle Mr. Justice Sadasiva Ayyar, B.A., 'M .. L., Diwan Bah a dur, 
Puisne Judge, High ~ . 

2. The Hon'ble Mr. Justice C.V. Kumara9wami Sastri, B.A., B.L., Diw&n 
Bahadur, Temporary Additional Judge, High Court, Madras. 

3. The Hon'ble Justice Sir P. C. Banerji, B.A., B.L., J.P., Puisne Judge, 
High Court, Allahabad. 

4.. The Hon'ble Mr. J1J8tice Mubammad Ba6q,· BarristBr-at-Law, J.P., 
• AppolnW fA ~ .... . Puisne Judge, High Court, 

Allahabad. 

5. ·Pandit Kanbaiya Lal# M.A., L.L.B., Rai Babadur, Second Additional 
Judicial Commissioner, Oudh. 

6. Hr. H. J. Stanyon,t C.l.E., Barrister-at-Law, Second Addition&l Judicial 

. 

Commissioner. Centml Prorin-
CEB. 

'.. E J_'!'hIre ue DO JD!!Btl.en of .. pmriaeial J.aIeial ... 1ce boldiDr Jud,.hipa, 1diD. ar pII"IImIIIlt, ID .. 
JDrIa Ooarta ill .ur PJoriDc-. 

'. 

.. 




